ANNEXURE II
(See para 2)
MINISTRY OF EXTERNAL AFFAIRS
NOTIFICATION
Diplomatic and Consular Officers (Fees) Rules, 1949

New Delhi, the 8th November, 1949

No. 420-Con.—In exercise of the powers conferred by section 8 of the
Diplomatic and Consular Officers (Oaths and Fees) Act, 1948 (XLI of 1948) the
Central Government is pleased to make the following rules, namely:—

1. Short Title.—These rules may be called the Diplomatic and Consular
Officers (Fees) Rules, 1949.

2. Definitions.—In these rules, "Schedule" means a Schedule appended to
these rules.

3. Scale of Fees.—Fees for functions performed by diplomatic and
Consular Officers in respect of matters specified in column I of Schedule I
will be levied according to the scale prescribed in column 2 thereof.

4. Power to remit Fees.— (1) A diplomatic or a Consular Officer may remit
a fee leviable under rule 3 on the ground of the destitution of the person to
whom the Consular service 1is rendered or as a matter of professional or
international courtesy and on no other ground.

(2) The Central Government may, if it 1s satisfied that the payment of
any fee leviable under rule 3 will cause or is likely to cause undue hardship
to any person, direct that such fee may be remitted, either in whole or in
part, in relation to that person.

5. No remuneration to be charged for consular service.—A diplomatic or
Consular officer shall not, save as is provided in these rules, ask for or take
any fee or reward for or on account of any act, thing or service done,
performed or rendered by him in the execution of his office.

6. Collection of Fees.—All fees shall be paid in cash against the issue
of receipts and the amount so collected shall be accounted for to the
Government of India.

7. Publication of Table of Fees.—(1) A copy of the table of fees
prescribed-Schedule I shall be affixed and exhibited in a conspicuous place in
every Consular Office and shall be open to inspection by all interested
persons.

(2) A notice in large type shall be attached to, or exhibited in close
proximity to the Table of Fees, informing the public that the fees are payable
in cash and receipts will be issued for such payment.

7A. Gratuitous issue of copies of table of fees.—A printed copy of the
table of fees prescribed in Schedule I shall be given by every chief officer of
customs, at a port of India, gratuitously to every master of vessel clearing
out of the port, who requests the same.

8. Maintenance of Register.—A consular service register showing the
details of consular services rendered, names of persons served and their
nationality, the amount of fees levied for each service, application form
number and receipt number and containing the initials of the consular officer
shall be maintained at each consular office.



Government of India and the
signed by the First Secretary,
Head of Mission,

9. Inclusion of consular fees collected in the monthly statement of
accounts.—The consular fees collected under these rules shall be accounted for
through the monthly statement of accounts sent by the consular office to the

statement shall be accompanied by a certificate
or where there is no First-Secretary,
to the effect that the consular fee account pertaining to the

by the

month have been duly checked and the amounts collected have been credited to
the account of the Government of India.

SCHEDULE 1
(See rule 3)
Table of consular fees

Amount of fee

Matters in respect of which fee is leviable Category Category
IIA" " B "
Countries Countries
(1) (2) (3)
Part I-Fees to be taken in respect of merchant shipping. Rs. Rs.
1. For every declaration taken or recorded under the Merchant
Shipping Act, 1958 (44 of 1958), with a view to the
registry, transfer and transmission of ships, interests in
ships, or mortgages on ships . . . . 105.00 70.00
2. For endorsing a memorandum of change of master upon the
certificate or of registry, and initialling his signature
on agreement with crew, if required e e e 60.00 40.00
3. For granting a provisonal certificate of reglstry (this
fee to be exclusive of fees on declaration) . . . 390.00 260.00
4. For recording a mortgage of ship or shares in a ship 390.00 260.00
5. For recording the transfer of a mortgage of a ship or
shares in ship . . . . . . . . . . . 390.00 260.00
6. For recording the discharge of a mortgage of a ship or
shares in ship . . . . . . . . . . . 390.00 260.00
7. For every sale of a ship or shares in a ship made before a
consular officer P P R R R R . 390.00 260.00
8. For «certified copy of extract from register book of
transactions in ships, if not exceeding 100 words 45.00 30.00
For every subsequent 100 words . . . . 25.00 16.00
9. For every seaman engaged before a consular officer 30.00 20.00
10. For every alteration in agreement with seamen made before
a consular officer C e e e e e . 30.00 20.00
11. For every seaman discharged or left Dbehind with the
sanction of a consular officer . . . L. 30.00 20.00
12. For every desertion certified by a consular officer 30.00 20.00
13. For receiving a return of the birth or death of any person
on board a ship, and for endor31ng the ships agreement
with respect thereto . . . . . . . . . . 30.00 20.00
14. For attesting the execution of a seaman's will 30.00 20.00
15. For certification of form of claim for wages, etc. of a
deceased seaman . 15.00 10.00
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A

16.

17.

18.

19.

20.

21.

22.

For examination of provisions or water to be paid by the
party who proves to be in default in addition to costs of
survey. e e e e e e e e e e

For every salvage bond made in pursuance of the Merchant
Shipping Act, 1958 (44 of 1958) to be paid by the master
or owner of the property salvaged. . . . . . . .

For custody of ships' papers, making endorsement thereon
and giving the certificate required by the Merchant
Shipping Act, 1958 (44 of 1958) including the fee for
inspection of ship's papers. C e e e e

For noting a marine protest and furnishing one certified
copy 1f required . . . . .
For every other copy

For filing a request for survey and issuing order of
survey. Ce e e e e e e e e e

For receiving report of survey, £filing origin one in
archives (if not exceeding 200 words) and furnishing, if
required, one certified copy of request, order and report
of survey. . . . . . . . . . . . . .

For ordinary periodical survey of a cargo or passenger
vessel—

(a) Cargo vessel not exceeding 5,000 net register tons,
per net register ton . . . . . . . . .
Ditto. Exceeding 5,000 net register tons, for every
1,000 tons or part thereof above 5,000 tons, in
addition to the above Amount . . . . . .

(b) Passenger vessel not exceeding 5,000 gross register
tons, per gross register ton . . . . . .
Ditto. Exceeding 5,000 gross register tons, for
every 1,000 tons or part thereof above 5,000 tons,
in addition to above amount . . . . . .

NOTE (3) The amount of the fee leviable under clause (a) or

clause (b) shall not exceed Rs.18,900 in category
"A" and Rs.10,600 in category "B" Countries.

NOTE (3) For special survey of a cargo or passenger vessel,

the fee chargeable shall be in accordance with the
nature and extent of services rendered.

NOTE (3) The above fees include the granting or renewal of a

23.

24.

25.

26.

certificate of sea worthiness or a ©passenger
certificate, but do not include overtime charges or
travelling expenses.

For extending Marine protests, if not exceeding 200 words,
filing original, and furnishing one certified copy, if
required exclusive of fees for oaths or declarations, or
for drawing, if required, the body of protest L.

For any other protest (except bill of exchange) if not
exceeding 200 words, filing original, and furnishing one
certified copy, 1f required, This 1is to be exclusive of
fee for drawing, if required, the body of the protest

If the protest or report of survey exceeds 200 words, for
every additional 100 words, or fraction thereof ..

For attesting average, bottomry or arbitration, bond, each
COPY  «  « e e e e e e ..
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45.
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400.

30.

70.
30.
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260.

260.

30.

70.

00

00

00
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27.

28.
29.
30.

31.

32.

33.

34.

35.

36.

37.

38.

39.

40.

41.

42

(1)

For preparing afresh agreement with the crew of an Indian
vessel on new Articles of Agreement being opened at a
foreign port, and for furnishing the copy which the
Merchant Shipping Act, 1958 (44 of 1958) requires, should
be made accessible to the crew-

Rs. 10 for each seaman, with a minimum of Rs. 150 in
category 'A' Countries and Rs. 7 for each seaman with a
minimum of Rs. 105 in category 'B' Countries and a maximum
of . . . . . . . . . . . . . . . .

Bill of health
Certifying to a foreign bill of health

Issue or attestation of certificate of origin or other
documents 1in support of consignment of goods, for each
separate document and for filing copy e e

For any additional copy, if signed and sealed by the
consular officer . . . . . . . . . . . . .

Certificate of due landing of goods exported from an
Indian port C e e e e e e e e

For application addressed to local authorities for arrest
or imprisonment of a seaman, if granted pursuant to the
request of the Master-

For each seaman, if more than one is concerned
Ditto, for release of a seaman :-
For each seaman, if more than one is concerned

For each certificate granted as to the number of the crew
of a vessel, or as to any other matter required by the
local authorities for the clearance inwards and outwards
of a vessel

Drawing up, in form and language required by local
authorities a muster roll or detailed 1list, giving the
names, etc. of each member of the crew of a vessel .

For affixing consular signature and seal, if required to
ship's manifest C e e e e e e e e e e e

For affixing consular seal or signature to any entry in
the official log-book of an Indian vessel if such entry is
not requlred, by the Merchant Shlpplng Act, 1958 (44 of
1958) . . . e

For attesting the a execution of a bill of sale of a ship
or shares in ship e e e e e e

For any document required from a consular officer by
foreign authorities as a preliminary to the engagement of
a seaman 1in a foreign vessel, including affixing of
official seal and signature C e e e e e

For certifying the engagement or discharge of, or the
leaving behind of, or for certifying any alteration in the
agreement made under the Merchant Shipping Act, 1958 (44
of 1958) with a lascar seaman by the Master of a foreign
ship, or for certifying the death of, or the desertion of
his ship by any such seaman

. For certifying the transfer of one or more lascar seaman

with their agreements, from one foreign ship to another
foreign ship, per seaman C e e e e e

(2)

390.
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(3)

260.
100.
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16.
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(1)

(2)

(3)

NOTE.—The fee wunder this item is inclusive of and not
additional to the fee under item 41, and should be
divided equally between the two ships concerned, so
however that the maximum fee charged to both ships
should not exceed Rs. 1,500 in category 'A' Countries
and Rs.1,000 in category 'B' Countries.

43. For inspecting ship's papers when their production is
required to enable a consular officer to perform any
specific service on the ship's behalf .o

NOTE.—This fee 1is not to Dbe charged in addition to fee
underitem 18 for custody of ship's papers, etc. unless
the agreement has been withdrawn from the consular
office in the interval . . . . . . . . . .

Part II-Fees to be taken in respect of other services required
to be rendered by a consular officer.

44 . For granting certificate not otherwise provided for, if
not exceeding 100 words, exclusive of fee for drawing

If exceeding 100 words, for every additional 100 words or
fraction thereof . . . . . . . . . . . . .

45. For receiving a declaration claiming exemption from or
refund of, income tax on shares . . . . .

46. For each signature of a consular officer affixing to an
exhibit referred to in an affidavit or declaration .

47.For each alteration or interlineation initialed by a
consular officer in any document not prepared by him

48. For each signature to a transfer of shares or stock
attested by a consular officer when executed 1in the
presence of one or more witnesses besides the consular
officer

49. For each signature to a transfer of shares or stock
attested by a consular officer when executed 1in the
presence of one or more witnesses besides the consular
officer e e e e e e e e e e

50. For exhibit a copy of patent, design or trade mark on
notice board and for endorsing a certificate that the
patent, design or trade mark has been so exhibited .

51. For each execution of a power of attorney attested by a
consular officer C e e e e e e

NOTE.—When more than four persons execute a power of attorney
at the same time a fee of Rs. 300 only in category 'A'
Countries and Rs. 200 only in category 'B' Countries is to
be charged.

52. For attesting the execution of a will of any person not
being an Indian Seaman e e e e

53. For affixing consular officer's signature and seal, if
required, to Quarterly or monthly declarations for
Government pay or pension . . . . . . . . .

NOTE.—No fees to Dbe charged for signing papers for the
personnel in the Army, the Navy, the Air Force or in the
Merchant Shipping service or their widows or heirs and the
word 'Gratis' shall be written near the consular officer's
signature. The waiving of the fee shall not be extended to
persons drawing civil pensions or retired pay.
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(1)

(2)

(3)

54. For affixing consular officers signature and seal to any
other declaration of existence . . . . .

NOTE.—No fee shall be charged from Wasikdars for signature
and seal on 1life certificates and half-yearly finger
prints; in such cases the word 'Gratis' shall be written
near the consular officer's signature.

55. For affixing consular officer's signature to any other
declaration of existence, 1if drawn up by a consular
officer e P

56. For certificate of a person's identity

NOTE.—If the applicant 1is not personally known to the
consular officer, he may require satisfactory evidence of
identity and refuse to give the certificate unless such
evidence is produced, since the onus of proof rests with
the applicant.

57. For issuing any document required by a forelgn authority
for the grant of a permit for residence . e

58. For attestation of certificate required by a foreign
authority for allowing remittance facilities to India

59. For attesting the signature of a foreign authority

60. For attesting the signature of two qualified foreign
medical practitioners on a medical certificate issued by
them in the form prescribed in rule 256 of the
Supplementary Rules e e e e e

61. For each signature attested by a consular officer in any
document not otherwise provided for e e e

NOTE.—No fee is to be charged for attesting a signature to
any document required for the deposit or withdrawal of
money in or from the Post Office Savings Bank or in
connection with Savings Bank annuities.

62.For certifying a copy of any document or part of a
document, if not exceeding 100 words e e

If exceeding 100 words, for every additional 100 words or
fraction thereof e e e

NOTE.—If the document is in any foreign language, double the
fee indicated above shall be charged. An additional fee as
per item 83 1is to be charged when the copy is made by the
consular officer.

63. Opening the will of an Indian subject not being a seaman,
including consular signature to minute of proceedings

64. For each affidavit sworm or affirmed before a consular
officer

65. For Succession Certificate granted under section 382 of
the Indian Succession Act, 1925—
(a) in respect of assets whose value does not exceed Rs.
, . . . . . . . . . . . . . . .
(b) in respect of assets exceeding Rs. 10,000, for each
Rs. 10,000 or part thereof . . . .

For the administration or distribution, or both of the
property situated in the country of the consular officer's
residence, of an Indian subject, not being a seaman, dying
intestate, or if not intestate, when undertaken in the absence
of legally competent representatives of the deceased

2% % levy is not chargeable in the following cases :-
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i) Remittance of death compensation legal heirs; and

ii) Mere remittance of money belonging to the deceased to the legal heirs.
Vide MEA Cercular No.T.436/3/78 dated 23-4-83 and No.T.436/108/84 (FAT/84/1/
2

(
(
(
(24)dated28-5-84) .




(1)

(2) (3)

NOTE

NOTE

NOTE

NOTE

NOTE

67.

68.

69.

70.

(1) .—This fee is to be charged whenever the property or
the proceeds of the property of a deceased Indian
subject are handed over to a consular officer in his
official capacity, either by the local authorities or
by other persons, owing to their being no person
legally competent according to the lex loci to claim
such property or proceeds which are consequently
delivered to the consular officer for distribution to
the absent parties, either direct or through the
Government of India.

(2) .—The fee should also be charged on a valuation of
any portion of the property which a consular officer
may, in the exercise of his discretion, remit home.
Trinklets and other articles including securities, not
exceeding the estimated wvalue of Rs. 2,000 may be
remitted home without charging any fee; if it exceeds
that estimated wvalue, and remitted home without
realisation on the spot, the fee of 2¥%% must be
charged on the whole of the estimated value.

(3) .—The fee covers the services for correspondence,
signing of —receipts, payment of debts, and the
ordinary duties incidental to acting as administrator,
and to distribution of the property to the parties
legally entitled to it, or to its transmission to the
Government of India, as the case may be. If in the
administration or distribution of the property of a
deceased Indian subject it is necessary for the
consular officer to perform any other service for
which a special fee 1is provided herein, the fee or
fees for such service should also be charged.

(4) .—When, in the case of the death of Indian subject, a
consular officer 1is sent for owing to the absence of
relatives, and he only makes arrangements for the
temporary custody of the property of the deceased,
pending the arrival of relatives or other persons who
may be competent to take charge of 1it, or of
instructions from such persons, no charge of the fee
of 2% per cent shall be made, but the fee for affixing
the consular officer's seal and the fees for his
attendance at the house of the deceased shall be
chargeable.

(5) .—Any money or articles belonging to the estate taken
charge of at a subordinate consular post should be
sent to the Superintending Consulate.

For performing functions similar to those specified in
item 66 1in respect of the property situated in the
Country of the consular officer's residence of a person,
not being an Indian subject, nor a seaman dying intestate
or, if not intestate, in the absence of legally competent
representatives of the deceased, when heirs in India are
partly or wholly interested in such property

For uniting documents and affixing consular officer's
seal to the Fastening e e e

For directing search for, or obtaining from Public Record
Office or elsewhere, extracts from local registers, or
copies of wills, deeds or other matters, in addition to
expenses incurred and any fees for attestation

For affixing consular officer's signature and seal, if
required, to any document not otherwise provided for in
this schedule . . .. .. .. .. R R

2%% on the
estimated value.

18.00 12.00

75.00 50.00

75.00 50.00




(1)

(2)

(3)

NOTE.—No fee shall be charged for an order or letter sending
a seaman to hospital.

71. For effecting or endeavouring to effect service of a
writ—for one visit to the address of the person to be
served e e e e e e

for each additional visit required

72. For each consular officer's seal affixed to a document,
packet, or article when no signature is required ..

Part III—Fees for certain attendance by consular officers

NOTE--As a general rule, a consular officer is to attend out
of Office only on the application of the parties
concerned, or of the local authority, and such
attendance is to be at the. discretion of the consular
officer and provided his official duties admit of his
absence.

In the case of ship-wreck, or for the purpose of
assisting a ship in distress the consular officer should
attend without waiting for any special request, as his
presence may conduce to every possible measure being
taken for saving 1life, and on such occassion, fees
indicated in items 73 and 74 are not leviable, but his
attendance should not be continued for any other purpose
unless it is specially requested.

In the event of two consular officers attending out of
office, which should only occur in very special cases,
or at the request of the parties, the fee for the
attendance of the Jjunior is to be half of the amount
fixed in this Schedule, as he is to be looked upon as
accompanying his senior in the capacity of a clerk. A
proconsular officer attending alone is a consular
officer for the purpose of fees.

Attendance at the consular officer's private residence,
during the customary business hours of the place, is not
to be considered as authorising the charge of fees.

73. At a ship-wreck or for the purpose of assisting a shlp in
distress, per day . . . . . . . . . .

74. At a ship-wreck, at the request of parties interested, to
assist or advice as to salvage, per day

75. At the request of parties interested, or of local
authorities, at the affixing or removing of seals on
property of deceased person, if absent for less than two
hours R R R R C .. .. . .
Ditto, ditto, for each additional hour or fraction

thereof at Rs.150/-in category 'A' Countries and Rs.100/-
in category 'B' Countries with a maximum per day of .

76. At the request of parties interested, or of local
authorities at a wvaluation if absent for less than two
hours . . . . . . . . . . . . . . ..
Ditto, ditto, for each additional hour or fraction

thereof at Rs.150/-in category 'A' Countries and Rs.100/-
in category 'B' Countries with a maximum per day of
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o (1) (2) (3)

78. At the request of parties interested, or local 600.00 400.00
authorities at a sale if absent for less than two hours
Ditto, ditto, for each additional hour or fraction
thereof at Rs. 150/- in category °'A' countries and Rs. 1200.00 800.00
100/- in Category 'B' countries with a maximum per day of

79. At the request of parties interested, or of local
authorities, for the transaction, elsewhere than at the
consular office, Of any duty for which a fee is leviable,
in addition to such fee for each hour, or fraction
thereof at Rs. 150/-in category 'A' Countries and Rs.
100/-in category °"B' Countries with a maximum per day of 1200.00 800.00

80. At the request of parties interested for the transaction
of any duty for which a fee 1is leviable whether at the
consular office or at the consular officer's residence,
in addition to such fee, for each half-hour or fraction
thereof, if in the day time, that is to say, between the
hours of 6 A.M. and 9 P.M. but not during the customary 75.00 50.00
business hours of the place . . . . . . . . . .

NOTE—This fee is leviable for any attendance on Sundays.

Part IV—Fees to be taken in respect of certain other services which may be
rendered by a consular officer at his discretion

8l. For the transaction of any duty, for which a fee is
leviable wunder this Schedule whether at the consular
office or at the consular officer's residence, in
addition to such fee, for each half-hour, or fraction
thereof in the night time, that is to say, between the
hours of 9 P. M. and 6 A. M . R .. R .. 150.00 100.00

82. For drawing a declaration or other document or the body
of a protest, or for taking down in writing verbal
declarations or depositions of persons made before a
consular officer, or for reducing into writing agreements
made before him by contracting parties, exclusive of fees
for attestation, etc. if not exceeding 50 words . . . 45.00 30.00

If exceeding 50 words, for each subsequent 50 words, or
fraction Thereof . . . . . . . . . . . . . . 18.00 12.00

83. For assisting in drawing up petitions, applications, or
other documents not specified, for each such petition,

application or document 75.00 50.00
84. For making or verifying a copy of a document, if not
exceeding 100 words, exclusive of fee for certificate . . 24.00 16.00

If exceeding 100 words, for every subsequent 100 words or
fraction thereof . . . . . . . . . . . . 18.00 12.00
85. For making or verifying a translation of a document, for

every 100 words, or fraction thereof, exclusive of fee

for certificate . . . . . . . . . . . . . . 75.00 50.00

86. For making or verifying a translation of a document in
Chinese or Japanese, for first 100 characters . . . . 480.00 320.00

Ditto, for every subsequent 100 characters, or fraction
thereof C e e e e e e e e e e 150.00 100.00
87. Viva voce translating and interpreting for each 15

minutes, or fraction thereof at Rs. 45/- in category 'A'

countries and Rs. 30 in category 'B' countries, with a

maximum per hour of . . . . . . o . . . . . . 150.00 100.00




(1)

(2)

(3)

NOTE (1)—This fee is not to be levied concurrently with fees
indicated in items 84 and 85.

NOTE (2)—This fee is not to be levied when the interpreting is
carried on solely to enable the consular officer to
execute any official duty, e.g., the composing of
disputes.

88. For drawing a will, if not exceeding 200 words .
If exceeding 200 words, for every subsequent 100 words or
fraction thereof . . . . . . . . . .

89. For drawing a power—of—attorney, if not exceeding 200
words . Ce e e e e
If exceedlng 200 words, for every subsequent 100 words or
fraction thereof e e e e e
90. In cases where one or more attesting witnesses, besides

consular officer, are required, for each witness supplled
by him at the request of the parties interested .

NOTE— A consular officer is not bound to provide witnesses
for persons desirous of signing document before him, but
should the consular officer at the request of the
parties, supply witnesses, fees is to be charged for each
witness supplied, but not for each signature of such
witness.

91. Attendance elsewhere than at consular office at the
request and on behalf of private persons, for the
transaction of Dbusiness which a consular officer is
permitted, but 1is not bound to undertake wunder the
consular instructions, for each hour or fraction thereof
at Rs. 150/- in category 'A' Countries and Rs. 100/- in
category "B' countries, with a maximum per day of .

NOTE (1)—This fee 1is applicable when the attendance of the
consular officer is sought for the recovery of lost
luggage or for similar reasons. It 1is not to be
levied in respect of commercial enquiries.

NOTE (2)—The discretionary services for which fees are
chargeable, are not to be undertaken except at the
sole risk and responsibility of the parties
requesting the same on condition of such parties
signing the proper declaration.

(Item 7-90 are covered by MEA notification No. GSR 326 (E)

Part V- Registration of Births/deaths
92. For registration of birth or death (except the death of a
seaman) . . . . . . . . . . . . . . .
93. For registration of the death of a seaman

94. For each search in the reglster of births or deaths kept
at the Consulate . . . . . . . .

95. For each certified copy of an entry in the register
96. For each certified copy of registration of 1Indian
citizenship e e e e e e e

97. For Administering the oath of allegiance in the manner
prescribed in rule 28 of the Citizenship Rules, 1956

300.
75.

150.
75.

30.

1200.

15.
15.

60.

45.

00
00

00
00

00

00

dated 2-4-79.

00
00

.00
.00

00

00

200.
50.

100.
50.

20.

800.

10.
10.

40.

30.

NOTE.—This also includes any other oath sworn or affirmed before a diplomatic

or Consular Officer.

00
00

00
00

00

00

00
00

.00
.00

00

00



(Items 91to 95 are covered by MHA notification No. 26030/87(ii)/78-IC dated 30-
5-81. Item 96 is covered by MHA Notification No. 26030/87(i)/78-C dated 4-6-
81) .




(1)

(2)

(3)

98.
99.

NOTE

100.
101.
102.

NOTE

103.
104.

105.

106.

107.

108.

Part VI-Marriage Fees

For every notice of an intended marriage

For publication of notice

.—A suitable amount will be taken as an advance towards

cost of publication of notice in newspapers.
For receiving and processing or dealing with an objection
For solemnsings a marriage

For solemnisings a marriage at a place referred to in
rule 9(c) . . . . . . . . . . . . . .

.—This will be in addition to the fee referred to in item

(iv) above
For receiving notice of a caveat

For certificate by Marriage Officer of notice having been
given and posted up C e e e e e e

For a certified copy of reasons recorded under section 11
or section 17 for refusal to solemnise or, as the case
may be for refusal to register, a marriage

For certified copy of an entry:
(a) in the Marriage Notice Book
(b) in the Marriage Certificate Book

For certification of a document referred to in sub-
section (1) of section 24

For making a search
(a) if the entry is of the current year
(b) 1if the entry relates to any previous year of years

120.00

actual
charges

300.00

240.00

90.00

240.00

45.00

24.00

24.00
24.00

9.00

24.00
45.00

80.00

actual
charges

200.00

160.00

60.00

160.00

30.00

16.00

16.00
16.00

16.00
30.00

Item 97 to 107 are covered by MEA Notification No. T. 434/10/78 dated 4-12-78.

109.

110.

111.

112.

113.

114.

115.

bPart VII-Fees to be charged for Passport and other travel documents.

Ordinary passport with a maximum initial validity of five
years. e e e

Renewal of ordinary passport

Issue of duplicate passport in lieu of the ordinary
passport on the ground that it has been lost, stolen,
damaged, destroyed or for any other such reason . .

Emergency Certificate with an initial wvalidity of six
months . . . . . . . . . . . . . . .

Renewal of emergency Certificate (two renewals for three
months at a time) . .. .

Duplicate Emergency Certificate in lieu of the Emergency
Certificate that has been lost, stolen, damaged or
destroyed . . . . . . . . . . . . .

Certificate of Identity with a maximum initial wvalidity
of two years

50.00
50.00
for five
years or
Rs 10/-
per year
or part
thereof

50.00

15.00

7.25

15.00

30.00

50.00
50.00
for five
years or
Rs 10/-
per year
or part
thereof

50.00

10.00

5.00

10.00

20.00



(1)

(2)

(3)

1lle.

117.

118.

119.

120.

121.

122.
123.

124.

125.

126.

127.

128.

129.

Renewal of Certificate of Identity (per vyear or part
thereof for two years) . . . . . . . . . .
Duplicate Certificate of Identity in lieu of the
Certificate of been

Identity that
damaged or destroyed .

(1) Additional endorsement or other miscellaneous service
on ordinary passport (not being a miscellaneous service
referred to in item (ii) of this entry)

has lost, stolen,

(ii) Adding supplimentary booklet when all the pages in
an existing ordinary passport are used up . ..

(iii) Additional endorsement or miscellaneous service on
an Emergency Certificate

(iv) Additional endorsement or miscellaneous service on a
Certificate of Identity

India-Bangladesh Passport for travel between India and
Bangladesh with a maximum initial wvalidity of three
years.

Renewal of India-Bangladesh passport

Issue of a duplicate passport in lieu of the India-
Bangladesh passport which has been lost, stolen, damaged

or destroyed
Miscellaneous services on an India-Bangladesh passport

Issue of a new booklet when all the pages in an existing
India-Bangladesh passport are exhausted e e

India- Sri Lanka Passport with a maximum initial wvalidity
of four years . . . . . . . . . . . . .

Renewal of India-Sri Lanka Passport

Miscellaneous services on India-Sri Lanka Passport

Issue of fresh India-Sri Lanka passport in lieu of one
lost, stolen, damaged or destroyed . .

Issue of new India-Sri Lanka passport when all pages in
existing passport are exhausted e e e

Additional passport for any country under the prov1so to
rule-13 upto initial validity of one year . . .

15.

30.

30.

15.

15.

10.

00 10.00

00 20.00

00 20.00

00 10.00

.25 5.00

00 10.00

15.00 (In
Bangladesh) .

15.00 for
3 years or
Rs. 5/- per
year or part
thereof (In
Bangladesh)

15.00 In
Bangladesh

5.00 (In
Bangladesh) .

10.00 (In
Bangladesh) .

8.00 (In
Sri Lanka)

8.00 for
four years/

or Rs. 2/-
per year
or part

thereof (In
Sri Lanka)

2.00 (In
Sri Lanka)

8.00 (In
Sri Lanka)

5.00 (In
Sri Lanka)

00 10.00




(1)

(2) (3)

Extension of validity of Additional passport referred to in

item-123.

(Items 108 to 129 are covered by MEA Notification No. GSR.

80) .

Rs 10/- per year
or part thereof

upto a total
period of ten
years

691 (E) dated 11-12-

NOTE.—1.

Wherever a Passport or travel document has been issued initially for a

lesser period than the prescribed period,

prescribed period shall be given gratis.

Category 'A' countries are

(a) All Countries in North and South America;
(b) All countries in Europe including U.S.S.R.;
(c

) All countries 1in West Asia and North Africa
Democratic Republic of Yeman,
(d) Australia, New Zealand,

'B' Countries are

Yeman Arab Republic,

further extension upto such

(Excluding People's
Sudan and Somalia)

Japan, Hongkong and Singapore. Category

All countries excluding countries mentioned under category 'A'.
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(1)
(3)

O A H oo TR ST 8 goft “&"3a

57T |- TGRS Il & &gl H 1ely i aret o

1.

I ol IS, FIFICROT 3R qRYT, Uil H fedemRa

real Uil R @ iR wgw & folv emuiRe 9id Agasd
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&6 faht & fau
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BT
105.00

60.00

390.00

390.00

390.00

390.00

390.00

45.00

oY
70.00

40.00

260.0

260.0

260.0

260.0

260.0

30.00
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25.00

30.00
30.00

30.00

30.00

30.00

30.00

15.00

180.00

600.00

45.00

105.00

45.00

180.00

390.00

16.00

20.00
20.00

20.00

20.00

20.00

20.00

10.00

120.0

400.0

30.00

70.00

30.00

120.0

260.0
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945.00

5.00

945.00

390.00

390.00

3.00
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3.00

630.0

260.0

260.0
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45.00

105.00

390.00

150.00

150.00

45.00

45.00

105.00

24.00

75.00

105.00

30.00

70.00

260.0

100.0

100.0

30.00

30.00

70.00

16.00

50.00

70.00



36

37
38
39

40

41

42

43

TR AISRINGT GRT 3Ufed HU 3R 91T F U 7R A
31eraT fRga gt AR &=AT [ STefd™ & U HA1 & A
gt & S|

Pigel! EEATER MR J&R oH & folg, afs o &t Tasedt & foiy
3ufere &t

fordl TR e 6t EdIReG afm g6 5 el ufifse w®
Pigell Ta¥ M@l SR d_ & fly, I =amiRe did
arfaf, 1958 (1958 & 44) SRT Ut Hfafse amufard =1 &1
forel Oia areaT Oid & 9RRI dI fodht & fAsares @1 srfayToa
™ & folg

3MEAING Fex 3R sEamER fby I wfed el fogeft ura o
foret A1fad @ 9olf a1 & foly IRMT RfG & dR W faeh
nfemTiRa gRT faeft Bigeft rferert & anufaid foneh e &
feg

foreft eeapR ATfden Y fFRfarT areraT TaTfaT 3re@T S9 UTe BIS
ST 3rerar fadt facelt Oid & AReR gRT emaTiRe aid srfafm,
1958 (1958 &7 44) & 3iawid foby Y et gRac &1 yHTford
B P foIQ areraT IHDbI g THIUIT e o oIy areram O fomet
I SR YT Ui BIS &7 & fu

o faceft o & g faceft Oid R aRR & 1 @ et Afed
AR ATAD & TATHIGRYT BT FHIO0IT H= & oIy, ufer A
AlC.- I8 godb 7S 41 & (AT Yodb H MA § 3R THSD
JfaRed &1 & d7 s S Gefed Jidal & S THE w9 9
o fosar ST =@nfewl arfes eF1 dial & o = aren
rfdmam e St “&” & <o § 1500 dUY 3R &t “@” &
el § 1000 9T 3 3ferep T2 a1 a1ey|

STe SEATSST ULl HRAT U Y 3R I Higed! PR & foly 31
faferse Far AT STUfaT &Y, U1 % RTINS B & Ay
Ae.- UId & SEAE ST Bl 3rfeRen & folg 7 18 & 3idvd
e & IIRTT Ig Lo TR T2 fhdT AW e T % i

45.00
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30.00
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105.00

45.00

24.00

24.00

5.00

45.00

75.00

240.00

75.00

70.00

30.00

16.00

16.00

3.00

30.00

50.00

160.0

50.00
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24.00

45.00

75.00

24.00

5.00

75.00
12.00

5.00

16.00

30.00

50.00

16.00

3.00

50.00
8.00
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